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CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

O.A. NO. 350/01341/2017 	
Dated: 22.11.2017 

Coram 	: 	H.on'ble Ms. Manjula Das, Judicial Member 

Smt. Buby Hela, 

Wife of Late Pappu Hela, 

Aged about 35 years, 
Residing at her fathers house at 

No. 13, B.T.Road, 
PostOffice andP6liceStati0fl COsipore, 

j 

	

ç 	
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...YAppllcant. 

•• 

	

-Versus-fl 	4 	 , 
' 	1 	1 

%  Unonof.IndIa;ii' 

Thro 	he Gel LM 

17 1S Road, Fat IeePiaceJ 	- 

,Kolkata 700001k 

The Chief P sännèLOffiCr, 

Eastetn,RaiIWaYJ 	- 

RoádtFàitlee lIaçer/ '. 

t 	' / 	
IIkata - 700 001. 

1 

The 	jsionaIRailay Manaer,J 

At Post Hththrah, HowrahTi-1 101. 

The Divjsional RaiiwayMâ'flager (Medical)., 

Howrah, Easjrn Railway, 
At Post Howrah, District Howrah - 711101. 

The Chief Medical Inspector, 

Gr.-I, Eastern Railway, 
Howrah Station, at Post Howrah, 

District Howrah, Pin 711101. 

6, The Assistant Personnel Officer, 

HOwrah, Eastern Railway, 
At Howrah,.District Howrah - 711101. 

Respondents. 
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For the applicant 
	

Mr. A.K. Gayen , Cut•sei 

For the respondents 
	

Mr. A.K. Guha, Counsel 

OR DER(OraI) 

Manjula Das, Judicial Member 

The applicant has filed this O.A. under Section 19 of Administrative Tribunal 

Act, 1985 seeking the following reliefs: 

"8.(a) Direction be made upon the respondents more particularly 
qi 

respondent no 3 to consider and dispose of the representation dated 

29 122016 by passing 	g' peaki 	and/cr re3sthied order at an earliest by 

granting the prayer fr compassionate appoint'mnt as mentioned in the 

said representhtion dated 29 12 2006 and furthe granting family pension 

in accordane with Rule,,751,0f pension Rule, 1993 
Ij 	/i •-., 

t
' 	I, 	

, 

(b) 	Directed thetrespon'derits tocalulatè'..ad disbursed th -• 
gratuity and other"benef its of the dekeased raihia,i servant in favc 

legal hirs of StmJorhwi!h 	d4lo "tFie pryer for C9mp 

App6intment, 

i(c) 1'-Direction be mad&upoh.the concérñedrrest?jofldents togra 
- f. •? 	• 	- 

pensidn only in, favour••of thea ticahtin àccorda'hce with lawis 
.. 	'.,...'.,.. 

underaRule 75 of the RaiRia servant (Penion) Rule, 1993 forthw 
4. 

applicant 	 Iié pr no pressediyeifof Cãmtssi.bhate Appointment;- 
.• 	

I 	• 	- 	
- 

(d) 	Such 	 be m 
r 	'. 	 -. --- 	-. 	 .#: 

your Lordships maydëen fit and proper." 	
'? 

/ / 	•\. •/ 	 L 

/ 

I h 	 MK.Gf 	can .    

ow- 
Counsel Mr. A.K. GJliafor tirespondents. I ha eto pe.rüéd the Ole8dings and 

materials placed before me. 	
k 

It appears that multiple reliefs have been prayed for in the single O.A. 

which is not permissible under the rules. Ld. Counsel for the applicant Mr. A.K. 

Gayen has prayed that only the prayers made in para 'C' and 'D' be taken into 

consideration in this O.A. Accordingly I am going to take up the prayers made 

under para 'C' and 'D' of the reliefs claimed in the O.A. 

service 
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4. 	Ld. Counsel for the applicant Mr. A.K. ayn prays for a direction, to the 

concerned respondent authorities to grant family pension in favour of the 

applicant as per the ptovisions under Rule 75 of the Railway Servants (Pension) 

/ 	
Rules, 1993. He submits that the husband of the applicant died in harness and 

thereafter the applicant has not been granted family p,ensiQn as a result of WhJt 

she is facing severe financial hardship. Mr. Gayen further submits the deceased 

employee worked under the respàndents on regular basis, therefore, the 

applicant being his widow is entitledtoet'.famiIy pension'.under the extant rules. 

.. & . 
	.. 

S 	We have considered the submissions made by the4d Counsel for both .. .............-. 	 , ... 

sides and perused the pleadirgs and iiaterials pIced before me" 

Is'' 
c 	 r 

It appeàrs that ri 	 by the ap1an ; to the 

respoñdent-authoritie \ 

applicant hà not exháw 

this Tribuhailmder the ru 

Ld':Counsl for, th' 

would be satisfIedif she 

ventilating his grieva't 

particularly, the 

specific time frame. 

t find it would not be prejudicial to either of the sides if the prayer of the Id. 

Counsel for the applicant is allowed. Accordingly, the applicant is permitted to 

make a comprehensive representation to the respondent No. 6 ventilating his 

grievances therein within a period of 15 days from the date of receipt of this 

order. If such representation is filed within 15. days., the competent aut - rity 

nt Mr. Gayen 

No. 6 is dIrected 

hich ma•ns tàt  the 
, 

before,ap 	ing 
V 	 - 

ts that thapplicant 
i' % 

nsive representation 
f ,d 

t'uthorities, more 

of the same within a • 
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more particularly the respondent No. 6 is directed to consider and dispose o the 

same as. per rules, within a period of two months from the date of reCeipt of suc.h 

representation. 	It is needless to mention that the competent respondent 

authority shall consider and decide the representation of the applicant as per the 

provisions provided in the pension rules. The decision so arrived at shall be 

communicated to the applicant by way of a reasoned and speaking order 

forthwith. Libe.rty is granted to the applicant to :pproach this Tribunal if she is 

not satisfied with the decision ot theuthoFitieS 

9 	With above obsrv'ations and directions the 0 A ands 

r / ¼?? 

Ilk

- 

kdl 

I 
I 

- 

drh 

oa 

44 

: 	. 	
. 

1 


